
J.H.C. Scn. l-7)

From:

Vishwa Nath Shukla
Registar (Administration),
High Court ofJharkhan4
Ranchi.

l. Mr. Alok Singh, J.M.-cum-P.M. (J.J.B.), Ramgarh.

2. Mr. Ashish Agarwal, S.D.J.M.-cum-Civil Judge (Jr. Div.lcum-Judge Vc-cum-pM

Kharsawan.

3. Mr. Amit Gupt4 J.M..cum-PM. (J.J.B.), Ranchi.

4. Mr. Mithilesh Kumar, Civil Judge (Jr. Div.), Koderma.

5. Mr. Satish Kumar Munda, J.M.-cum-Judge Uc, Godda.

This is for your Lordship's kind information and needful.

8: Office 0651-24E1449
Fax No. - 0651 - 2481I l6

File No. XXII(6/Nl N t /2025-26/ Apptt.
Letter No. /Apptt.
Dated:

(J.J.B.), Seraikella-

Yours Sincerely,
Sd/- Vishwa Nath Shukla

To
Tbe Director,
National Judicial Academy,
Bhadbhada Road,Suraj Nagar PO.,
Bhopal - 4620,14 (M.P.).

Sub.i Regarding nomination of Judicial Officers for East Zone.I Reglonal Conference on (Advanclng Rule of Law
through Technolory: Cballenges & Opportutriti$" scheduled to be held on 3lr January & la February, 2026 at
Judicial Academy Jharkhand, Ranchi.

Ref:- Your Lordshipb D.O. Lenef bearins Ref.: NJ,4/DiI/P-I483/2026 dAed 12.01.2026.

My Lord,

With reference to the lencr on the subject not€d above, I am directed to say that the Court has been pleased to

nominate the Judicial Offrcers of the State of Jharkhand for attending the Erst Zane-I Reglonal Conference on (Advanclng

Rule of Law through Technology: Chslleng€s & Opportunltl€s" scheduled to be held on 31'r Jenuary & ld February

2026 at Judlclal Academy Jharkhand, Ranchl in the following marurer :-

Princiosl District Judse

l. Mr. Manoj Prasad, Principal District & Sessions Judge, Garhwa.

2. Mr. Mohammad Shakir, Principal District & Sessions Judge, Chaibasa.

3. Mr. Kaushal Kishor Jha No. 2, Principal Dishict & Sessions Judge, Deoghar.

4. Mr. Radha Krishan, Principal District & Sessions Judge, Jamtara.

5. Mr. Sanjay Kumar No. 2, C.P.C., e-Couns Project, High Court offtorkhand, Ranchi.

Distrlct Judse

6. Mr. Amit Shekhar, Additional Judicial Commissioner-cum-Special Court, elected M.p./ M.L.A., Ranchi

7. Mr. Surendra Nath Mishra, District & Additional Sessions Judge, Dumka.

8. Mr. Kamlesh Kumar Shukla Special Judge, POCSO Act, Dhanbad.

9. Mr. Anand Prakast! Additional Judicial Commissioner, Ranchi.

10. Mr. Deepak Baranwal, District & Additional Sessions Judge, Bokaro.

Chief Judicial Maqistr.te

I l. Mrs. Archana Kumari, Civil Judge (Sr. Div)-cum-J.M., Ranchi.

12. IvIr. Chandan, Chief Judicial Magistate, Godda.

13. Mr. Binod Kumar, Chief Judicial Magisu-ate, Giridih.

14. lylr. Amit Kumar Vaish, Chief Judicial Magistrate, Koderma.

15. Mr. Krishna Kant Mishra, C.J.M.-cum-Civil Judge (Sr. Div.)-I-cum-A.C.J.M., Lohardaga.

Members of ComDuter Committee at istrict Lcvel

Memo No. t3 pptt. Dated Ranchi

Copy forwarded to all the Principal DisEict & Sessions Judge of the State

ReEistrsr (Administration
fi"_J1_LLl2-_i2\
of Jharkhand including the Judicial

Commissioner, Ranchi along with tentative programme schedule for information and needful / the Director, Judicial Academy

Jharkhand, Ranchi / rhe Memb€r SeffetaD/, JIIALSA, Ranchi / the C.p.C5ourrs Project, High Court of Jharkhand, Ranchi

for getting uploaded the letter along with tentative programme schedule on this Court's website / Ofiicers concemed for

information and needful with a direction to attend the aforesaid Conference.

-{*_t ^, t6lot[r,r
Registrar (Administration)'



o ANNEXURE.

(EAsr zoNE-I): REGIoNAL coNFERENcE oN ADvAr\rcrNG RULE oF LAw THRoucH
TEcHNoLocy: CHALLENGES & OppoRTUNrrrEs p_f4$l

In couaboration w,,h,h" E,sh !#:Y,#;:*l #H Judiciat Academy of Jhark;hand

Venue: Rrnchl (Jtorkhoud)

3ln January & ld February, 2026

l0:00am - I l:3Oam

sEssIoN I
Brldging the Digital Divide: Role of e_,services

Prooosed Scooe of Dlscussion
. Understanding the Digital Divide: e-Courts project Insights on Access

and Effectiveness
r Promoting lnclusivity: e-Courts projert Stratcgieso Hamessing technolog in facilitding diverse cciurt praciices

l2:00noon -01:30pm

sEssroN 2
Electronlc and Digital Media: Role of Courts

Pmmsed Scooe of blscussion
. Digital Privacy and Freedom ofExpression
o Sanctity.of lryal proceedings vis-*.vis potentially contemptuous contsnt. Impacl of Mcdia REporting on the Administration ofJustic€. Digital Media and Censonhip

d

02:30pm - 04:00pm

sEssIoN 3
use ofTechuolory in Alternate Dispute Resolution

Pmooscd Seooc of Dlllrlttslon
o ADR Mechanisms: Equitable and Accessiblc modc ofdispurc resolution
. kveraging scttlement through Onlinc Dispurc Rcsolution (ODR)
r Progressing towards auromared dispute resolution with intdligent decision support

systcm$, srart negotiation tools etc.
o Collaboration and Capacity Building Mechanisms

EfJective

SESSION & TIMING



c

t0:00am-ll:30am

sEssIoN 4
Cybercrimes and Dlgital Forensics

Pruoosed Scooc of Dbctz;sion

. Jurisdictional isues in Adjudication ofCybcrcrimes

. Liability of Intermediaries

. Admissibility and Appreciation of Electronic Evidence

I l:30am - l2:00noon Teal Coffee Break

l2:00noon - 0l :30pm

sEssloN 5

Improviug Quality of Adjudication: Emerging etrd FutEre Technologies

Prooosed Scooc of Discaslon
. Exploring use ofArtificial Intelligence (AI) in Judicial Decision Mal.ing
o Block Chain Technology for seeurr record managernent

o Recent advanccs in technologr and potential use case

l:30pm - l:40pnr Feedback and Audit ofthe Course by Particlpatrts

Faculty

Y 2

Februal.(

t(Humayun Rasheed Khan 9198639217

Assistrnce, NJA

Protoc'ol &

lllicer) I 942560t220


